
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 832 OF 2024 

(I.A. NO. 317/2024) 

 

IN THE MATTER OF: 

AKASH VASHISHTHA                     

…APPLICANT 

VERSUS 

STATE OF UTTAR PRADESH & ORS.  

…RESPONDENT 

INDEX 

S. NO. PARTICULARS PAGE NO. 

1.  SHORT REPLY BY THE WAY OF AFFIDAVIT BY 

THE JOINT SECRETARY, URBAN DEVELOPMENT 

DEPARTMENT, STATE OF U.P., IN COMPLIANCE 

OF THE ORDER DATED 21.10.2024 PASSED BY THE 

HON'BLE NATIONAL GREEN TRIBUNAL 

 

2.  A COPY OF THE LETTER DATED 20.09.2025 IS 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-1 

 

3.  A COPY OF THE LETTER DATED 22.09.2025 IS 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-2 

 

 

THROUGH COUNSEL 

 

 

BHANWAR PAL SINGH JADON 

 STANDING COUNSEL FOR THE STATE OF U.P. 

bhanwar09jadon@gmail.com | 6375115224 

 

DATE: 22/09/2025 

PLACE: NOIDA 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO, 832 OF 2024 

IN THE MATTER OF: 
AKASH VASHISHTHA 

(1.A. NO. 317/2024) 

VERSUS 

STATE OF UTTAR PRADESH & ORS. 

and state as under: 

SHORT REPLY BY THE WAY OF AFFIDAVIT BY THE JOINT 

SECRETARY, URBAN DEVELOPMENT DEPARTMENT, STATE OF 
U.P.. IN COMPLIANCE OF THE ORDER DATED 21.10.2024 PASSED 

BY THE HON'BLE NATIONAL GREEN TRIBUNAL. 

about 60 years, 

posted as cJointecredoay 

...APPLICANT 

...RESPONDENT 

do hereby solemnly affirm 

Late 
so Slri Debtass lonerjee 

1. That L. the Deponent, in the above captioned matter, am fully conversant 

with the facts of the case and am competent and authorized to swear the 

present report. 

2. That I state that the contents of this report have been drafted by my counsel 

and nothing material has becn concealed there from. 

on my instructions, and he contents of the same are true to my knowledge 

K.P. (ada 
Reg. N423) 
GBMagar 
OF 

oFABIAA 

ANDI 

O123 
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1 That in the present matter. the Applicant has made an allegation of large 

seale, exCessive and ndiscriminate concretization of roadsidcs/ roadberms 

and constructions in parks in Ghaziabad. 

4. That the Deponent has vide letter dated 20.09.2025 has directed the District 

Magistrate. Ghaziabad and the Municipal Commissioner, Municipal 

Corporation. Ghaziabad to take all the necessary and appropriate actions in 

compliance of the directions issued by the Hon'ble Tirbunal and duly submit 

their action taken reports to the Deponent Department. 

A copy of the letter dated 20.09.2025 is annexcd herewith and marked as 

ANNEXURE-1. 

5. That in compliance of the directions issued by the Deponent Department, the 

Municipal Commissioner, Municipal Corporation, Ghaziabad has submitted 

their report through letter dated 22.09.2025 and have informed regarding the 
compliances made and the response filed before this Hon'ble Tribunal. 

A copy of the letter dated 22.09.2025 is annexed herewith and marked as 

ANNEXURE-2. 

6. Hence, this reply is respectfully submitted for kind perusal of this Hon'ble 

Tribunal. 

7. That cverything stated above is true and correct to my knowledge, derived 

from official rccords, and nothing material has been concealed theretrom. 

K.P. Yaday 
Reg. No.4Y3) 

G.B. Nagar 

OF JNO 

DEPONENT 
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VERIFICATION 

on this 22 day of eletembey Verified arckhow 

the contents of the above affidavit from paragraphs I to 7 are true and 

correct to the best of my knowledge and belief. No part of it is alse and 

nothing material has been concealed there from. 

K.P. Yadav 
N.4123 Sagar 
NDI 

2025. that 

ATKESTED 
K.P. WADAV 

NOTARY PUBLI 

2 2 SEP 202S 

DEPONENT 

Noida
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